IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: ~ ERNAKULAM BENCH

Dated the 21st day of Oétober, 1993, ' T
C ORA M:

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
AND '
HON'BLE MR S KASIPANDIAN, ADMINISTRATIVE MEMBER

0.A.NO.334/93
KK Venu -....Applicant
Shri TA Rajan «...Advocate for Applicant
Vs.

1. The Secretary to Government of India, Ministry of Labour, New Delhi.

2. The Flag Officer Commanding-in-Chief, Headquarters, -Sou’them
Naval Command, Kochi. -

4

3. The Base Victualling Officer, Base Victualling Yard, Naval Base,

Kochi.

....Respondents-

JUDGEMENT

CHETTUR SANKARAN NAiR (J), VICE CHAIRMAN. .

!

. \
P

Applicant seeks a 'dﬂgclaration\ that the order terminatinglf
his services is i]_légal.' He prays for consequential benefits. There
is also an alternate prayer to command first respondent, Union
of India, to take a decision on Annexure-A6. Annexure-A6 1is a
proceeding . of Assistanﬁ' - Labour Co-mmissioner stating  that

conciliation proceedings failed.

2. ' We regret to say th'at in spite of several opportunities

‘granted to the Union of ‘India to defend themselves, they failed

to avail of these opportunities. This reflects a sorry state of
éffairs. Since applicant ‘has not made a prayer for co}npe]ling
reference, we direct Union of India to pass final orders on the

basis of Annexure-A6, within four weeks from today.

3. Application is disposed of with the aforesaid directions.

No costs.

Dated the 21st day of October, 1993.

,(\'/QW}/\_/ : \u;ukavou natr

S KASIPANDIAN CHETTUR SANKARAN NAIR(J)
ADMINISTRATIVE MEMBER : VICE CHAIRMAN
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1. Annexure A6

LIST OF ANNEXIRES

)

Copy ofletter No®.8(32)/91-ALC/EKM
dated 28th February, 1992(Failure -
of Cenciliation Repoert) from Asstt.

Labour Cemmissioner to Secretary to

- Govt. of India, Ministry of Labeur,
New Delhi. B '



